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BEFORE NATIONAL GREEN TRIBUNAL 
 PRINCIPLE BENCH, (DELHI) 

O.A NO. 232/2023
IN THE MATTER OF: 

IN RE: NEWS ITEM PUBLISHED IN THE TIMES OF INDIA DATED 
16.03.2023 TITLED “5 INCLUDING MAN & SON SUFFOCATE TO DEATH 

AT BRICK KILN IN CHHATTISGARH” 

REPLY ON BEHALF OF THE CHHATTISGARH ENVIRONMENT 
CONSERVATION BOARD 

1. At the outset, it is submitted that a present reply is being filed on

behalf of the Chhattisgarh Environment Conservation Board

(hereinafter referred to as “CECB”).

2. The present matter is based on the incident that took place at

Gadhphuljhar village, in the Basna region on 14.03.2023, wherein

five workers died of asphyxiation due to smoke inhalation, and

another fell ill after inhaling smoke at a brick kiln.

3. That pursuant to the notice dated 20.03.2023 issued by this

Hon’ble Tribunal, CECB vide its letter dated 21.03.2023,

requested the Office of the Collector and District Magistrate,

Mahasamund, Chhattisgarh to provide the requisite information

regarding the said incident and the action taken thereafter by the

district administration. A true copy of the letter dated 21.03.2023
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issued by CECB to the office of the collector and district 

magistrate is marked and annexed herewith as ANNEXURE R-1   

4. In response to the letter dated 21.03.2023 issued by CECB, the

Office of the Collector and District Magistrate issued their reply

vide letter dated 02.04.2023, along with the action taken report

by the district administration. A true copy of the letter dated

02.04.2023, along with the action taken report issued by the

Office of the Collector and District Magistrate to CECB is marked

and annexed herewith as ANNEXURE R-2.

5. That as per the report dated 16.03.2023, received from the Sub-

Divisional Officer, (Basna), the following facts pertaining to the

said incident came within the knowledge of the answering

Respondent:

i. That on 14.03.2023, six laborers working in the brick kiln

situated at Tehsil Basna, District Mahasamund,

Chhattisgarh, set an assembled pile of bricks for heating at

night and slept atop it.

ii. Thereafter, the next morning i.e., on 15.03.2023, the brick

kiln owner i.e., Mr.  Kunjbihari Pade along with the brick

maker i.e., Mr. Arjun Kumar went to the location of the brick

kiln. Upon reaching the spot, they found that 6 laborers

were lying in an unconscious condition over the top of the

brick.
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iii. Subsequently, the aforesaid laborers were immediately

shifted to the hospital for treatment, where five of them were

declared dead. According to the doctors, the cause of the

death for these workers was asphyxia due to smoke

inhalation.

iv. The sixth laborer was sent to the D.K.S specialty hospital,

Raipur, for further treatment.

Following are the details of the aforementioned laborers: -

S.No. Name of the deceased 
worker/laborer  

Age 

1. Mr. Janakram Bariha 35 years 

2. Mr. Dayanidhi Bariha 30 years 

3. Mr. Gangaram Bisi 55 years 

4. Mr. Sonchand Bhoi 40 years 

5. Mr. Varun Bariha 24 years 

Name of the injured worker/laborer 

6. Mr. Manohar Bisi 30 years 

v. Thereafter, the Inspector of Mines, District Mahamasund,

submitted an investigation report on 28.03.2023,

concerning the said incident, wherein it was stated that one

Mr. Kunjbihari Pade, operated a brick kiln over his land and

the contract of preparing the bricks was given by Mr. Avdhut

Pade, father of Mr. Kunjbihari Pade. However, no official
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permission was sought from the Department of Minerals for 

the construction work of the hand brick kiln operated by Mr. 

Kunjbihari Pade. It was further stated in the report that as 

per Rule 3 of Chhattisgarh Minor Mineral Rules, 2015, 

Chhattisgarh native genetic potters or their cooperative 

societies are exempted from extracting soil from their village 

and since Mr. Kunjbihari Pade comes from the Kumhar 

community (that traditionally made pottery), therefore he 

comes under the exempted category and consequently no 

case was registered against him. Rule 3 of Chhattisgarh 

Minor Mineral Rules, 2015 is reproduced herein for the easy 

reference of this Hon’ble Tribunal: - 

Exemptions. - Notwithstanding anything 
contained in these rules,-  
(i) Extraction of ordinary clay or ordinary sand

by hereditary Kumhars, being domicile of
Chhattisgarh or their co-operative societies
for preparing pots, tiles, and bricks by
traditional means, but not by process of
manufacture in chimney-kilns or by any
mechanical means, from the area of village
of their common residence that may be
decided and earmarked by the Gram
Panchayats within their respective
panchayat area for extraction of ordinary
clay and ordinary sand:
Provided that no extraction shall be made
from any public place and within 50 meters
in all directions from such public place;

(ii) The removal of minor minerals from quarries
shall be exempted, whether situated in
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private or Government land, when such 
quarries have not been appropriated to the 
use of a department of the State Government 
and the minor minerals are not mined for 
sale but are required for the construction or 
repairs of wells, other agricultural works or 
for the construction or improvement of the 
dwelling houses of agriculturists, village 
artisans and laborers residing in revenue or 
forest villages;  

(iii) The minor minerals removed from
Government lands for public works by Gram
Panchayats, Janpad Panchayats, and Zila
Panchayats for work undertaken by 
respective Panchayats shall be exempted. 

(iv) The search for minor minerals at the
surface, not involving any substantial 
removal of the soil by digging up pits, 
trenches, or otherwise, shall be exempted; 

(v) The chipping of outcrops with a geological
hammer, for the purposes of taking samples,
shall not be deemed to be a substantial
removal of the soil: Provided that the
aforesaid exemptions do not afford
immunity from any action which might be
taken under any existing rules or any act of
the State or the Central Government, for
unauthorized removal of minor minerals
from 184 any land by private person without
the permission of the State Government or
any officer or Authority authorized by it in
this behalf;

(vi) Excavation and regulation of the Minor
Minerals specified in Part B of Schedule-II
shall be governed by the Chhattisgarh Minor
Mineral Sand Excavation and Trade
Regulation Order, 2006.
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6. Upon further inquiry, it came to the knowledge of the answering

Respondent that the Chief Minister of Chhattisgarh i.e., Mr.

Bhupesh Baghel has directed the officials to provide financial

assistance of Rs. 2,00,000/- lakhs to the family of each of the

deceased laborer and medical aid to the hospitalized brick kiln

worker.

7. Thus, it is submitted that in the said case, the appropriate actions

have been taken by the concerned departments for safeguarding

the interests of the victims and family members of the deceased

laborers.

8. Hence, the present reply is being submitted for the kind perusal

of this Hon’ble Tribunal. This Hon’ble Tribunal may, therefore,

take the present reply on record and pass any appropriate order(s)

that it may deem fit, which will be complied with by CECB.
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ordmqo&fer eei fudrffi, aru6 @.dr.)
Phone Number- 07723-222540, E-mail:- msamund.cg@nic.in

// SrrT //
muro / rbl /o/\rn sq / zozt
qTf,,

eifiq Grflffi,
Erftirqq qqtqgur lrqeT"r Eisf,,

1Tq5{, futrT viq5< (o.r)

fuqq :- Notice of hearing in Suo Motu matter in re : News item published in The Times of
India dated 16.03.2023 titled "5 including man & son suffocate to death at brick klin in
C'garh.tt

eqf ,- GilqcFT q-{ inqrfi / u'ra / dd /dq /w.T.€.q. ,/ 2aze, qTqgq frqrfi 21.as.202s.

---000---
lMn q-{ffif, q;{ ol Grqcil-fi-{ o-{i zr-r e-w e;t, ffi qTuqrr d *u--rftq \'{.

dl.A. Efuq--f, dq, q{ fr*ft fr fr-qTRtftq q?FwT oA No. 23212023,,5 including man & son suffocate

ro death at brick klin in C'garh" d eqq fr fu"f,T qqtNFI Sril ot G srq \,q ir{Eqlt @t G-.ilffi ot waqilfr qr& G tr
02) sfiI tlqq fr GEfuTrnq Grffi F.), qsqr t qft-d-fi qrw fuqT rFTr I grgBqrrftq
GIB--qrfi (qr.), qsrfl d qfrt-fi fu@ rc.os.zo23 Gr3-flR qrq q-cgd-s-q, s.E.q. 45, q.ft.ri.
,r-d$d-f,{, irrtftd qu=r, fu-dT q-6T-qTE (u.T) t Raln qfi urm =iv< 168/2, i@-qr 0.06 t. TE
fr EITffi fr-dT GTqgf, d arr {e tq-rr o,ri tg esT fuqT ..',uT gTr I grl {e qqt *t orf{fl 06
rrs-{3 RTE fr {d rrfiri tg ie r.i fr ernr drrT?Fr {d ,r-.c} d e.rq q} w g, ss* G{=r& gq6
fuqrzn 1s qTd 2oz3 C {e q-{fi atET q-s5 u"jr qrnTr gq fc \d-dT qlfu6 etrBErer d grcr
,rt-fiT {at?T w ter fu 06 q-q-w ?Td6r d uw q*$ gt erwer s $r 06 qq-$T t * 01 q-qd
qfu q-{td{ ffi fr-dT rTtm{rq frift C *4Tq ig EcFrEr Gi-$rcficT ,)_qT rrrrT dgTT qrr[d qfuil
q+dE ffi C sT.Tfr.q, B.qzTr{ g.r\Tf, S.d.qs gqrr-me *fuqe-f,, rrqg( ,}-w .TqT B oen *q
os qfro +1 T-q {e -rd-} d gq t cq gC t gd B r (.ilrq sfrkq, qffirfl \q $roir$.orn. ot
ffi -q-f,rfl

03) ufr ffieTo, fu-dT qErqgE d .ilra qfrt-fi frql6 28.03.2023 G{-gEtR S eEffi
qle fr-dT * e+egn qG ffi qrq T.dEErs{ gril is{i @f ,p .rq qsft d sTM d qtqq t

d +f, t frc-& dtcD( {e ffiq w $e \rdr @-r in-qri4-{ frrqr qrqT sRrT rrcrr t r

e-sffi ql-g Er<T {ffin EpJ {e r1d-dT ffilT 6Td d ffi 1g-R-q fr'}nq t @t$ er:Sfr q€r

frqT rT"ll B r ffi q{ 15 q.ft. ffi, dq+rrl 10000 =rq o-d {d rq e0000 Tr- {e qo-ri tg
qqeT fr qqr EhT qril qq t E.T.'il"r sfus ft.qq 20ls d ft{q 3 d mq ffi d Tf,
frnrfr crrgqRrr Ewq qr s.r+t rrrorft S$rrS gmr wq{Fril €snrq} t qS{, o-nq. sft {e
T{ri d fdri srd qrq d f{ t @ ffi at ry srq *r rfu {e nar qiqrca-roaf *
B-"rffi qtt frf,r oTqgil qG qft Eilrh q€{ *i + irnuT rnkq re at crhr sffrrT or
e-s'${ qd TS frtur qr trtr"il t I (rilrq eftild[-{ H-cr.q)

qifu-d rnn@ffi Gfiq ffiffir fu qrqq qdftqtl

qilT{g<, ftqro eL/Slt ron

rrf,rq - u.Ttfin5eT{ I

S.W,*Letter 2023-50
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